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accommodates over 60,000 outstation students annually, yet offers only 20,000~
30,000 hostel seats. This gap forces students into unregulated private housing, often
plagued by overcrowded rooms, high fees, poor sanitation and inadequate safety
measures. Substandard food, unhygienic kitchens and irregular meal timings further
compromise students' physical and mental well-being. Educational hubs like Kota,
Allahabad, Pune and Indore face similar distressing conditions. To address these
issues, Government’s intervention is crucial. Regulations for hostels and coaching
centres, enforced through safety audits and holistic guidelines, can improve living
standards and meal quality. Specially designated zones for educational institutions,
akin to Special Economic Zones, could include rent ceilings and other controls to
ensure affordability and accountability. A 24x7 helpline for student grievances would
provide timely redressal and support. Such measures would safeguard the well-being
of students, ensuring that their focus remains on education while addressing the
inequities and challenges of India's booming coaching industry. | urge the
Government to look into it. Thank you.

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Shri
Kartikeya Sharma: Shri M. Mohamed Abdulla (Tamil Nadu), Shrimati Jebi Mather
Hisham (Kerala), Shri R. Girirajan (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. V.
Sivadasan (Kerala), Dr. Fauzia Khan (Maharashtra), Shri Sandosh Kumar P
(Kerala), Dr. John Brittas (Kerala) and Shri A.A. Rahim (Kerala).

Demand for overall development of persons with disabilities

1} ST WS (TR U<¥): H 377 Yo U4 HaaTefiel e UR qletl o oIy el ol g,
S AR <Y $ I8 DI AN ARIRGT & Siiad B Tae w4 | FHIIT DRl gl
TR TRBR TS & fadra & o Rights of Persons with Disabilities Act, 2016
DI BT ATs 21, ol 8RITA IR BT implementation 34T T YRT T8I §1T 2|
3Tl o IITAR Had 3 per cent public buildings fERIRTSAT & 1T fully accessible
HGIN public transport system 3 fRufT e et fiaa %\’, i AT 7 per
cent Railway Stations H accessible platforms %\;, 5 per cent T At B public buses
accessible & 3R 1t 9 per cent traffic signals i visually impaired citizens & %IK’
audio facility g1 ¥ 3ffrs fadroM® 81 89 99 <1 © & {69 YdR Paralympics |
SHN faeiT HIgal 3R 9811 7 YR <21 T <1714 12T fohar |
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ST I8 STHNI 8 6 39 a9 &l [AdH &1 J=IgRT I SII$T ST 3R 3]
T a9 fIT S| Accessible transportation U& TH H&T 7, oI 341d 9 891R
e ﬂ'lé-glg:ﬁ BT education 3R employment A IR I 81 WX ORBR 3 MU
2 & time-bound manner fﬁ transport infrastructure I accessible IATIT SITY| BH
eX bus stop, @YX railway station, &Y metro station BT universal accessibility &

standards R ST B1TTI Transport I accessibility % T gfaerm el g, 9t IB
IR fagivT AR eT & T8 fIdhT &1 Uh R ©, S S5 SN Wd=Idl o+ & A1
9rh Wt g0 AR WRBR W I8 51T 8 b 39 R &= fear Siv| g=uarg|

THE VICE-CHAIRMAN (SHRI GHANSHYAM TIWARI): The following hon. Members
associated themselves with the Special Mention made by the hon. Member,
Shri Sanjay Seth: Dr. John Brittas (Kerala), Dr. Fauzia Khan (Maharashtra),
Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu) and Shri M. Mohamed
Abdulla (Tamil Nadu).

Demand for Special Category Status for Odisha

DR. SASMIT PATRA (Odisha): Sir, Odisha has been demanding for the Special
Category State status for more than two decades. The Biju Janata Dal President and
former Chief Minister had raised this demand several times in the past. Odisha has
suffered many natural disasters. Cyclones such as the 1999 Super Cyclone, Phailin,
Hudhud, Titli, Fani, Bulbul, Amphan, Yaas, Gulab, Jawad, Michaung to the recent
Dana have cumulatively caused massive economic losses to Odisha. Floods and
deficit rains have aggravated those financial losses which have had an adverse impact
on the lives and livelihood of people of Odisha apart from destruction of thousands of
crores of rupees worth public infrastructure such as roads, bridges, etc., due to
cyclones and floods. Therefore, it is important that losses from such natural disasters
be compensated to Odisha by providing Special Category State Status. The SDRF
and NDRF Funds are insufficient to the large-scale damage that Odisha suffers from
time to time. Special Category Status will ensure 90:10 ratio from Centre to State
funding of Central Programmes and help Odisha to conserve its own resources and
deploy them more effectively to rebuild those public infrastructure that have been
damaged due to natural disasters. This is a long-standing and very genuine demand
of 4.5 crore people of Odisha. | urge the Government of India to provide Special
Category State Status expeditiously.
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